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li:ngineer, Mr. Peterenko. Mr. Peter. 
~o was one of the principal deput· 
.s of the Soviet Chief Engineer res-
ponsIble for the construction of the 
Bhilai steel works. He 
was in charge ot the erection of 
ateel structures and the installation 
ot machinery. In the course ot his 
duties he had 1I0ne, on the morning 
of the 22nd February, 1960 at about 8 
O'clock, to the rail and structural mill 
where erection was in progress. He 
was supervising the erection of equip-
ment alonll with three other Soviet 
experts. He was standing near a 
heavy steel door which had recently 
been placed in position and held by 
temporary fastenings. While he ~ 
watching the work of erection of the 
machinery with his back towards the 
door, the door was moved by some of 
the workmen to facilitate the erec-
tion of the equipment. During this 
movement the door got dislodged from 
its temporary fastenings and fell on 
to the side on which Mr. Peterenko 
was standing. The three other Soviet 
experts and the Indian workers who 
were tacing the door heard the shouts 
of the men who were working on the 
door, saw the door tilt and were able 
to run away in time. But before Mr. 
Peterenko could get out of the way of 
the falling dOOr a corner of it hit him 
on the head. He fell into one of the 
foundations and received injuries on 
the head and chest. He was imme· 
diately removed to the hospital but 
he expired On the way. The poUce 
were informed ot the accident and 
necessary investigations carried out. 
In defl'rence to the wishes of. the 
members of the family of the deceas-
ed, the body has been preserved and 
is being ftown by a special air-craft 
today to Delhi from whl're it will ~ 
taken to Moscow. 

Ttl' late Mr. Peterenko leaves be· 
hind him a wife, a son, a daughter 
and her husband. The wife, daughter 
and her husband who are all in Bhilai 
will accompany the body to Moscow. 

Unassuming and cheerful in dispo-
sition, the late Mr. Peterenko was able 
to harmoni.e the work of Soviet tech-

nidans and Indian Engineers. The 
Government of India have lost in him 
a hard working, conscientious and de-
voted senior Engineer. 

Shrl S. M. Banerjee: A reference 
may be made from the Chair, Sir. 

Mr. Speaker: We are exceedingly 
Barry that this accident should have 
occurred and one of the engineeers 
who had come from a foreign coun· 
try and doing very good work here 
should have passed away under 
these circumstances. 

CORRECTION OF REPLY TO STAR-
RED QUESTION NO. 604 

The Minister of Scientific Research 
and Cultural Affairs (Shri Bumayua 
Kablr): I beg to make a statement 
correcting the reply given on the 4th 
December, 1959 to part (c) Starred 
Question No. 604 asked by Shri Ram 
Krishan Gupta and some other Mem-
bers. The figure of expenditure 
"&s. 45,09,2731- (upto 31·10·1959)" may 
please be corrected to read as "Rs. 
37,90,9521- (upto 31-10-1959)". 

APPROPRIATION BILL 

The MinIster of Finance (Sbn 
MorarJl Desai): I beg to move for 
leave to introduce a Bill to authorise 
payment and appropriation of certain 
further sums from and out of the Con· 
solidated Fund of India for the ser-
vices of the financial year 1959-60. 

Shrl Naushlr Bharucha (East Khan· 
desh): Why was the Bill not circulated 
before introduction? I raised this 
point on a previous occasion and you 
were pleased to rule, Sir, that 2 days 
before introduction of the Bill should 
be cirCUlated. I find your direction. 
are being flouted by the Minister. 
How are we to know whether any pre· 
liminary objection is to be raised or 
not? 
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Shri MorarJI Desai: The supple-
mentary demand.. were pa.sed on ~ 
yesterday. 

8hr1 Naushir Bharucha: The intro-
duction must be held over. 

Mr. Speaker: It is only Qll Appro-
priation Bill. 

The question is: 

''That leave be granted to intro-
duce a Bill to authorise payment 
and appropriation of certain fur-
ther sums from and ou t of thl' 
Consolidated Fund of India fo' 
the services of the financial year 
1959-60". 

The motion was adopted. 

12:00 hrs. 

STATEMENT OF PERSONAL 
EXPLANATION 

Acharya KrIpalani (Sitamarhi): Mr 
Speaker, Sir, I am sorry I was not in 
Delhi ... , 

Shri A. M. Tariq (Jammu and Kash-
mir) Tose-

8hri Nath Pai (Rajapur): Is it on a 
point of order? Why cannot he wait, 
Sir? 

Shri A. M. Tariq: On a point of 
Qrder 

Mr. Speaker: Without notice, no 
han. Member can speak in this House 
on any subject, which is not brought 
up by me. If any hon. Member wants 
to rai5e any point, he must give me 
notice. Hereafter, whenever any hon. 
Member rises and says "Sir .... ", I am 
going to say ·'notice". 

I have allowed Acharya Kripalani 
~ make a statement. 

Acharya KrIpalani: I am nOw ris-
ing to off.,.. a personal explanation. I 
am sorry, I was not in Delhi when 
the Prime Minister replied to tile dl'-
bate On the Motion of Thank. to the 

Presideni. was unavoidably absent 
clue 'to 'previous public engagement' iD 
Calcu tta, as I had not expected t!WI 
debate to continue so lonll. 

1 have read with pain and .orrow 
what the Prime Minister said about 
me on the strength of the press re-
ports of my speech, made at a public 
meeting in Calcutta some three days 
back. He has himself often deprecat-
ed criticisms hased upon press re-
ports. I was s!><,aking in Hindi in 
Calcutta. I was criticising the ine.~ 

policy of the Government, and parti-
cularly the remarks recently made by 
the Defence Minister. In that con-
nection, I have said that the country 
was being betrayed by its leaders. 
This has reference to their policies, 
and not to their persons. This would 
be clear if the fulI text of my speech 
\. callod for. My criti.cism of the 
s,lOlicy. all the same, remains, My re-
marks were not directed at all against 
the hon, Prime Minister. I am posi .. 
tive, I did not, as reported in the 
papers, say that the country's honour 
is in the hands of dishonourable peo-
pie. When I read this sentence in a 
Calcutta daily I referred thl! matter 
to some- of those who were present at 
the m" .. ting, Dnd they confirmed that 
I had not mad .. this particular statl'-
ment. 

I am sorry that the Prime Minister 
often tllkes any reference to any of hi. 
Cabine·. colleagues as meant for him. 
It is true that he has the overall res-
ponsibility for what goes on in hi. 
Government. But he cannot be heir! 
responsible, or hold himself responsi-
ble, for any individual expression of 
opinion, or action of his colleagues, 
nor can he be held responsible if any 
one Df them gives a twist to his gene-
ral policy, which was not intended 
by him. With all . that, I am sorry 
that the particular words, not used by 
me, should have found a place in any 
paper. It had only remote connee· 
tion with the discussion here, or the 
"",licy. or the propriety of the letter 
Df invitatiOn tD the Chinese Prime 
Minister. 




